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ANDHRA PRADESH POLLUTION CONTROL BOARD

Dr. YSR Paryavaran Bhavan, APIIC Colony Road, 

Gurunanak Colony, Autonagar, Vijayawada- 520007

Phone. No.0866-2463200, Website  : https://pcb.ap.gov.in/
 

RED CATEGORY
 
 

RENEWAL OF CONSENT TO OPERATE & AUTHORIZATION ORDER
 
 Consent Order No:APPCB/VSP/RJY/361/CTO/HO/2010-   Date:   03/07/2023      
 

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &

Control of Pollution)  Act, 1974 and under section 21/22 of Air (Prevention & Control of

Pollution)  Act  1981  and  amendments  thereof  and  Authorisation  under  Rule  6  of  the

Hazardous & Other Wastes (Management and Transboundary, Movement) Rules, 2016 and

the rules and orders made there under (hereinafter referred to as 'the Acts’, `the Rules’) to:

 

M/s. Andhra Paper Limited 

(Formerly International Paper APPM Limited), Unit: Rajahmundry, 

Sriramnagar, Rajamahendravaram, East Godavari District 

E-mail: sreeramachandra.susarla@andhrapaper.com

 

(Hereinafter  referred  to  as  'the  Applicant')  authorizing  to  operate  the  industrial  plant  to

discharge the effluents  from the outlets  and the quantity  of  Emissions  per hour  from the

chimneys as detailed below Outlets for discharge of effluents:
 
i) Out lets for discharge of effluents:
 

Outlet

No.

Outlet Description Max Daily

Discharge

KLD

Point of Disposal

1. Process  &  Washings

effluents after treatment

21,169 Treated in ETP and the treated effluent to

Greenbelt  development  and  excess  to

Turupu  Lanka  Sand  shoals  of  River

Godavari.
2. Cooling  blow  down  &

Boiler  and  DM  plant

regeneration

10,365

3. Domestic effluents from
Plant

400

4. Domestic effluents from
township after treatment

2480 Public sewer after treatment in STP.
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ii) Emissions from chimneys:
 

Chimney

No. Description of Chimney
Quantity of Emissions at

peak flow (m3/hr)

1  Attached to 1 x 105 TPH Coal fired boiler along with 

34 MW Turbine

2,30,000

2 Attached to 1 x 1300 TPD Recovery boiler 2,42,000

3 Attached to 100 TPD Rotary Lime Kiln-I 38,750

4 Attached to 160 TPD Rotary Lime Kiln-II 42,500

5 *Attached  to  2  x  6250  KVA  Turbo  generator  sets.

(Standby)

--

6 Attached to 1 X 45 TPH Coal fired Boiler along with

1x15000 KVA Turbo generators sets. (Standby)

90,180

7 Attached to Recovery Boiler-4 Main dissolving Tank

Vent

---

8. Attached to Pulp Bleach Plant Vents --

*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are

dismantled.

 

iii) HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]

 

M/s.  Andhra  Paper  Limited  (Formerly  International  Paper  APPM  Limited),  Unit:

Rajahmundry, Sriramnagar, Rajamahendravaram, East Godavari District is hereby granted

an authorization to operate a facility for collection, reception, storage, treatment, transport

and disposal of Hazardous Waste namely

 

• HAZARDOUS WASTES WITH  DISPOSAL OPTION: * 
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S. No Name of Waste Stream Quantity Mode of Disposal
1 ETP Sludge 35.3 of 

Schedule –
I

92 TPD Shall dispose part of the sludge
to egg tray units/sun dry paper
board  industries  for  recycling
and the remaining in the boiler
after  drying  along  with  coal  /
TSDF.

2 Used Oil 5.1 of 
Schedule –
I

25 TPA Shall  dispose to authorized re-
processers / internal recycling /
burning in lime Kiln

3 Empty  barrels  /  containers
/liners  contaminated  with
hazardous chemicals /wastes

33.1 of 
Schedule –
I

150 TPA Shall  dispose  after  complete
detoxification  shall  be  sent  to
outside parties.

4 Chemical-containing  residue
arising  from
decontamination / cleaning  of
tanks /  containers  /  furnaces  
( WBL tanks, GL tanks, RB4
tanks,  sumps,  WL  ,  clarifier
tanks  of  RLK,  RB.4  smelt
etc...)

34.1 of 
Schedule –
I

250 TPA Shall  dispose  to  cement
industries  for  co-processing  /
TSDF

5 Oil Suldge or Emulsion  
( Furnace oil Tank bottom 
sludge )

4.1  of 
Schedule –
I

5 TPA Shall dispose burning in boilers
along with coal / TSDF

6 Spent Ion exchange Resin 35.2 of 
Schedule –
I

2 TPA Shall dispose burning in boiler
along  with  coal  for  steam  &
power generation / TSDF

7 Discarded Asbestos 15.2 of 
Schedule –
I

10 TPA Shall dispose to TSDF

8 Date expired or off specified 
Chemicals (Obsolete )

32.1of 
Schedule –
I

50 TPA Shall  dispose to beneficial  end
users /  recyclers / TSDF  

9 Oil Contaminated cotton or 
other cleaning materials

33.2 of 
Schedule –
I

10 TPA Shall dispose burning in Boiler

10 Ash from Producer gas plant 35.1 of 
Schedule –
I

8 TPD Shall  dispose  used  in  boiler
along  with  coal  for  steam  &
power generation / TSDF

11 Waste Lime Cake (from dreg 
Filter press )

32.2  of 
Schedule –
I

20 TPD Shall  dispose  to  Cement
industry  /Brick  kilns  /
beneficial users / TSDF

12 Discarded Carbon filter 
media  
( water treatment Plant )

B2060 of 
Schedule 
-III

5 TPA Shall  dispose  used  in  boiler
along  with  coal  for  steam  &
power generation / TSDF

13 Discarded activated Alumina 35.1 of 
Schedule –
I

5 TPA Shall  dispose  to  Cement
industry  /  Brick  Kilns  /  Other
beneficial users / TSDF
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14. 
 

Insulation Waste / Discarded 
Glass wool

-- 6 TPA Shall dispose to TSDF

15. 
 

Discarded thermocol -- 2 TPA Shall dispose to TSDF

16. 
 

Discarded PPE       -- 5 TPA Shall  dispose  cotton  PPE  to
boiler  and  others  back  to
suppliers / recyclers / TSDF

* The industry shall route all the above wastes through APEMC
 

• OTHER THAN HAZARDOUS WASTE WITH DISPOSAL OPTION: 
S.
No

Name of Waste Quantity Mode of Disposal

1 Waste Lime Sludge 25 TPD Disposed to Cement industry / Brick kilns
/ beneficial  end user

2 PVC/HDPE & Polythene Scrap 50 TPA Sold to Reusers  / recyclers/re-processors

3 Chip Dust 75 TPD To Producer Gas plant / partly to boiler /
re-users for beneficial purposes.

4 Wood Bark 150 TPD To Producer Gas plant and partly to boiler
or re-users for beneficial purposes.

5 Wood waste & Logs 10 TPD Reused in producer Gas plant / beneficial
end users / Boiler

6 Knots from Pulp mill 5 TPD Reused in boilers

7 ESP Ash 8 TPD Disposed  to  Cement  industries  for  co-
processing / Brick Kilns

8 Coal Ash 333 TPD Brick kilns for reuse

9 Slaker stones from Lime Kiln 2.5 TPD Dispose to Cement industry/Brick kilns /
other beneficial users

10 Paper cuttings / waste Kraft / Cores
pipes/ broke/wappers

20 TPD Sold to re-users

11 Demolition and construction  waste
and refractory bricks

200 TPA To use  for  filling  in  low laying  area&
road  /  pathway  laying  within  the
premises  /  give  to  outside  construction
agencies for use.

12 Metal  Waste  (  Ferrous  &  non
Ferrous)

1500
TPA

Sold  to  outside  party  for  reusers  /
recyclers

13 Discarded  Machine  clothing,  felts,
screens,  Conveyor  belts,  Drive
belts,  presses  wires,  rubber  Scrap
etc...   

150 TPA Sold to reusers / recyclers / end users

14 Discarded  packing  of  Wooden  /
carton scrap

200 TPA Sold to  reusers  /  recyclers  /  end users  /
producer gas plant

15 Scrap  electrical  &electronics
assemblies other than E- Wastes

300 TPA Sold to reusers / recyclers / end users

16 E-Waste 30 TPA Authorized  Collection  centers/
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dismantlers/  re-processors/  return  to
suppliers.

 
This  consent  order  is  valid  for  manufacture  of  the  following  products  along  with
capacities only.
 

S.No Products Capacity
1 Paper 2,07,550 TPA
2. Pulp 2,00,000 TPA
3. Captive Power 46 MW
4. Paper Sheets (A4 sheeter) 267 TPD
 
This order is subject to the provisions of `the Acts’ and the Rules’ and orders made thereunder
and  further  subject to  the  terms  and  conditions  incorporated  in  the  schedule  A,  B  & C
enclosed to this order.
 
This combined order of consent to operate & Hazardous Waste Authorisation shall be valid
for a period ending with the 30th day of June, 2028.
 

B SREEDHAR IAS, MS(BS), O/o MEMBER SECRETARY-APPCB
To
M/s. Andhra Paper Limited 
(Formerly International Paper APPM Limited), Unit: Rajahmundry, 
Sriramnagar, Rajamahendravaram, East Godavari District 
Copy to:
 

1. The JCEE, Zonal Office, Viskhapatnam for information and necessary action. 
2. The EE, Regional Office, Kakinada for information and necessary action.   

 
 
 

SCHEDULE – A
1. Any up-set condition in any industrial plant / activity of the industry, which result in,

increased effluent / emission discharge and/ or violation of standards stipulated in this
order shall be informed to this Board, under intimation to the Collector and District
Magistrate and take immediate action to bring down the discharge / emission below
the limits. 

2. The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to
the Board. 

3. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board. 

4. The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval
from the Board. 

5. The applicant shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof. 
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6. The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts
and  detailed  compliance  of  CFO  conditions  for  obtaining  Consent  &  HW
Authorization of the Board. 

7. The industry should immediately submit the revised application for consent to this
Board  in  the  event  of  any  change  in  the  raw material  used,  processes  employed,
quantity of trade effluents & quantity of emissions.  Any change in the management
shall be informed to the Board. The person authorized should not let out the premises /
lend / sell / transfer their industrial premises without obtaining prior permission of the
State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra  Pradesh  Water  Rules,  1976  and  Air  Rules  1982,  to  Appellate  authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

9. The  industry  shall  be  liable  to  pay  Environmental  Compensation  /  Other
Environmental  Taxes,  if  any environmental  damage caused to the surroundings,  as
fixed by the Collector & District Magistrate or any other competent authority as per
the Rules in vogue. 

10.The industry may explore the possibility of tapping the solar energy for their energy
requirements. 

11.The industry should educate the workers and nearby public of possible accidents and
remedial measures. 

SCHEDULE      - B  
The  item  was  placed  CTO  committee  meeting  held  on  21.06.2023.  The  committee
recommended to issue of CTO & HWA order to the industry for the existing products
only  for  a  period  upto  30.06.2028,  as  the  industry  has  not  complied  with  several
conditions  stipulated  by  the  Board.  The  expansion  proposal  shall  be  reviewed  after
receipt of ZO, Visakhapatnam report on the industry’s reply submitted during the CTO
meeting, including balance fee payable by the industry.  
WATER POLLUTION:

1. The effluent discharged shall not contain constituents in excess of the tolerance limits
mentioned below: 

Outlet Parameter Limiting
Standards

1 to 3 pH 6.50 – 8.50
TSS 100 mg/l
Oil and Grease 10 mg/l
COD 250 mg/l
BOD 30 mg/l
AOx 1.0 kg/ton of paper

4 pH 6.50 – 8.50
Oil and Grease 10 mg/l
Biochemical Oxygen Demand 30 mg/l
Total Suspended Solids <100 mg/l
Fecal Coliform (FC) (Most Probable Number per 100 milliliter, <1000 MPN/100
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MPN/100ml ml
2. The  source  of  water  is  River  Godavari.  The  following  is  the  permitted  water

consumption: 
Sl. No. Purpose Quantity  (KLD)
1 Industrial cooling, boiler feed. 12,782
2 Domestic & Gardening purposes. 3,700
3 Process and washings. 27,130
 Total 43,612

Separate meters with necessary pipe-line shall be maintained for assessing the quantity
of water used for each of the purposes mentioned above for assessment purpose.

3. The industry shall  maintain Electro Magnetic  flow meters  with totalisers  for water
consumption, effluent generation mentioned in the Order. 

4. The industry shall comply with CPCB directions dated 05.02.2014 & 02.03.2015 on
online connectivity to CPCB/APPCB website. 

AIR POLLUTION:
5. The  emissions  shall  not  contain  constituents  in  excess  of  the  prescribed  limits

mentioned below: 
Chimney No. Parameter Emission Standards

1, 2 & 6 Particulate matter 50 mg/Nm3

3 & 4 Particulate matter 50 mg/Nm3

H2S 10 mg/Nm3

*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are
dismantled.

6. The industry shall  comply with ambient air quality standards of PM10 (Particulate
Matter size less than 10mm) - 100 mg/ m3; PM2.5 (Particulate Matter size less than
2.5 mm) - 60 mg/ m3; SO2  -  80 mg/ m3;  NOx - 80 mg/m3,   outside the factory
premises at the periphery of the industry. 
Standards  for other  parameters  as mentioned in  the National  Ambient  Air  Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.
Noise Levels:   Day time      (6 AM to 10 PM) - 75 dB (A)
   Night time    (10 PM to 6 AM) - 70 dB (A)

7. The industry shall comply with emission limits for DG sets of capacity upto 800 KW
as  per  the  Notification  G.S.R.520  (E),  dated  01.07.2003  and  G.S.R.448(E),  dated
12.07.2004  under  the  Environment  (Protection)  Act  Rules.  In  case  of  DG sets  of
capacity more than 800 KW shall comply with emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the Environment (Protection)
Act, 1986.  

8. The  industry  shall  take  measures  to  control  the  smell  nuisance  (Mercaptanes  and
others) and there shall not be any perceptible odour outside the industry premises. 

9. The industry shall implement adequate dust containment cum extraction measures near
lime kiln  1 & 2 to  mitigate  fugitive emission and shall  report  compliance  to  RO,
Kakinada and ZO, Visakhapatnam. 

GENERAL:
10.The  industry  shall  not  manufacture  new  products  and  not  exceed  the  consented

capacity without CTE/CTO of the Board. 
11.The industry shall restrict the temperature of waste water to below 350C at inlet of

ETP. The plan of action to restrict the temperature of waste water at inlet ETP within 2
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months shall be furnished to RO Kakinada and ZO Visakhapatnam. 
12.The  industry  shall  renew  the  lease  permission  of  sand  shoals  from  the

Government of Andhra Pradesh. 
13.The industry shall submit detailed action plan for complying CTO conditions within

15 days at the   Regional Office – Kakinada. 
14.The industry shall maintain proper house keeping. 
15.The industry shall  operate the NCG system continuously to reduce smell nuisance

mainly during winter season. 
16.The industry shall  submit monitoring reports of composite samples of effluent,  on

monthly basis to the E.E., RO, Kakinada. 
17.The industry shall submit a report on findings of studies proposed to be conducted for

colour removal, as per E.C., dt. 31.01.2005. 
18.The industry shall maintain records of AAQM stations as per CFE dt. 19.05.2004.

They shall submit monthly reports to the E.E., RO, Kakinada. 
19.The industry shall identify all possible sources of HVLC of Non – condensable gases

and  handle  them  properly  to  ensure  no  smell  complaints  are  received  from  the
surrounding areas. 

20.The industry shall install pretreatment systems to NCG incinerator immediately and
action plan for revamping of all engineering operations attached to system of NCG
incinerator shall be submitted to RO-Kakinada. 

21.The industry shall  install  closed containment system for prevention and control of
dust pollution at wood chip area. 

22.The industry shall comply with conditions of EC dated 31.01.2005. 
23.Any other directions / circulars / notices issued by CPCB, MoEF&CC and APPCB

shall be followed from time to time. 
24.This order is issued without prejudice to W.P. filed by the Central Tobacco Research

Institute,  Rajahmundry  in  the  Court  of  Principal  District  Judge,  Rajahmundry
regarding Water and Air Pollution. 

25.This order issued subject to final orders issued by any court of law. 
Special conditions: 

26.The industry shall submit a copy of the NOC issued by the Andhra Pradesh State
Disaster  Response  and  Fire  Service  Dept.,  (APSDRFSD)  at  concerned  Regional
Office, APPCB. 

27.The industry shall prepare a safety report and carry out an independent safety audit
report  of  the  respective  industrial  activities  including  chemical  storages  /  isolated
storages by an expert not associated with such industrial  activity as required under
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and submit
the compliance along with copy of the safety report,  safety audit  report and safety
certificate at concerned Regional Office, APPCB. 

28.The industry shall  extend training  to  the working personnel  for  the prevention  of
accidents and necessary antidotes to ensure safety, as per the MSIHC Rules, 1989. 

29.The industry shall carryout calibration of safety equipment and leak detection systems
at regular  intervals and shall  certify  the same with the Factories Department.  That
certified copy shall be submitted to the APPCB, Regional Office. 

30.The industry shall install fluorescent Wind Vane at the highest point in the industry
premises. 

31.The industry shall submit Risk analysis and risk assessment covering worst scenario
clearly  describing  impact  within  the  industry  premises  and  outside  the  industry
premises and emergency response system. 

SCHEDULE - C
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[see rule 6(2)]
[ CONDITIONS  OF AUTHORISATION FOR OCCUPIER OR OPERATOR

HANDLING HAZARDOUS WASTES ]
1. The  authorised  person  shall  comply  with  the  provisions  of  the  Environment

(Protection) Act, 1986, and the rules made there under. 
2. The  authorisation  shall  be  produced  for  inspection  at  the  request  of  an  officer

authorised by the State Pollution Control Board. 
3. The person authorised shall  not  rent,  lend,  sell,  transfer  or otherwise transport  the

hazardous and other wastes except what is permitted through this authorisation. 
4. Any unauthorised change in personnel, equipment or working conditions as mentioned

in  the  application  by  the  person  authorised  shall  constitute  a  breach  of  his
authorisation. 

5. The  person authorised  shall  implement  Emergency  Response  Procedure  (ERP)  for
which  this  authorisation  is  being  granted  considering  all  site  specific  possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also carry
out mock drill in this regard at regular interval of time; 

6. The  person  authorised  shall  comply  with  the  provisions  outlined  in  the  Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”. 

7. It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility. 

8. An application for the renewal of an authorisation shall be made as laid down under
these Rules. 

9. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment,  Forest  and Climate  Change or Central  Pollution  Control Board from
time to time. 

Specific Conditions: 
10.The  industry  shall  not  store  hazardous  waste  for  more  than  90  days  as  per  the

Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
2016. 

11.The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal to the manufacturers / dealers on buyback basis. 

12.The  industry  shall  maintain  7  copy  manifest  system  for  transportation  of  waste
generated and a copy shall be submitted to concerned Regional Office of APPCB. The
driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter should carry a
Transport Emergency (TREM) Card. 

13.The industry shall maintain proper records for Hazardous and Other Wastes stated in
Authorisation  in  Form-3  i.e.,  quantity  of  Incinerable  waste,  land  disposal  waste,
recyclable waste  etc.,  and file  annual  returns in Form-4 as per Rule 20 (2) of the
Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
2016. 

14.Annual return shall be filed by June 30th for the period ensuring 31st March of the
year. 

B SREEDHAR IAS, MS(BS), O/o MEMBER SECRETARY-APPCB
To
M/s. Andhra Paper Limited 
(Formerly International Paper APPM Limited), Unit: Rajahmundry, 
Sriramnagar, Rajamahendravaram, East Godavari District
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File No.617/APPCB/UH-II/TF/KKD/2017 
 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center, 

Chalamalavari Street, Kasturibaipet, Vijayawada – 520010 

Phone: 0866-2463200, Website: https://pcb.ap.gov.in 
 

Memo Lr No. 617/APPCB/ERM/TF/KKD/2023- Date: 30/01/2023. 
 

Sub: APPCB – ERM - TF - M/s. Andhra Paper Limited, Sriramnagar, Rajamahendravaram - 

Representation of Hon’ble MP regarding Godavari River pollution by M/s. Andhra Paper 
Limited and to consider alternate disposal mode for treated waste water from the paper 
mill - EAC hearing held on 13.01.2023 - Minutes communicated – Reg. 

 

Ref:       1. CFO&HWA Order No APPCB/VSP/RJY/361/CFO/HO/2018, dated 02.04.2018 
valid upto 30.06.2023. 

2. The Board officials inspected the industry on 07.12.2022. 

3. External Advisory Committee (Task Force) meeting held on 13.01.2023. 
* * * 

M/s. Andhra Paper Limited is operating an integrated wood based Pulp, Paper and Co- 
generation units and the industry obtained Environmental Clearance from MoEF dated 
31.01.2005 for pulp - 500 TPD, Paper - 330 TPD and Captive Power plant - 34 MW. The 
industry also obtained Environmental Clearance from SEIAA, AP dated 26.02.2010 for paper 
- 593 TPD and Captive Power Plant - 46 MW. The industry is having CFO & HWA valid up to 

30.06.2023 vide ref. 1st cited. 

 

Vide ref. 3rd cited, the Board reviewed the status of M/s. Andhra Paper Limited, Sriramnagar, 
Rajamahendravaram in the EAC (TF) meeting held on 13.01.2023 and the representative of 
the industry informed that they have commissioned a tertiary clarifier to improve the treated 
effluent quality and the committee recommended to verify the competence of existing 
consultants M/s. GSI Planning & Management, New Delhi for preparation of DPR to design 
alternate disposal mode of treated waste water from the above paper mill and obtain data 
from the RO, Kakinada on all the industries (potential to discharge into surface water 
courses) located in the downstream to Andhra Paper Mills, to form a consortium for laying 
marine discharge pipeline into bay of Bengal and al. 

 
Hence, the EE, RO, Kakinada is also directed to verify the competence of existing consultant 
M/s.GSI Planning & Management, New Delhi for preparation DPR and tender document 

within a period of three months for the marine discharge pipeline. Further, it is 

directed to submit data on all the industries (potential to discharge into surface water 
courses) located in the downstream to Andhra Paper Mills, to form a consortium for laying 
marine discharge pipeline into Bay of Bengal. 
 

The above information to submit along with supporting documents within 15 days. 

 

Pravin Kumar Ias 

MEMBER SECRETARY 

To 
The Environmental Engineer, 
A.P. Pollution Control Board, 
Regional Office, 
Kakinada.  
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Copy to: 

The Joint Chief Environmental Engineer, A.P.Pollution Control Board, Zonal Office, 
Visakhapatnam for information and necessary action. 
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ANDHRA PAPER LIMITED
(Corporate Identification Number: L21010AP1964PLC001008)

Purchase Order

Page 1 of 7  

PO Number PO Date
13810875 11 OCT 2024

Supplier Ship-To and Bill-To Address
Vendor Code: 200200168

ENDRESS+HAUSER PVT LTD GSTN 27AAACE5283C1ZV
7B 7TH FLOOR GODREJ ONE, PIROJSHANAGAR VIKHROLI EAST
MUMBAI - 400079
India

Attn: MR. RAJESH Phone: 9959021030
E-mail:  hemal.desai@in.endress.com

ANDHRA PAPER LIMITED
Rajamahendravaram Mill
Sriram Nagar
Rajamahendravaram
East Godavari
533105
India

Instructions Buyer Contact Details
All other terms & conditions as per our Company's Standard Terms &
Conditions of Purchase.
Necessary Test report and Dimension report to accompany where
applicable.
'Original for Buyer' and 'Duplicate for Transporter' Invoice should
accompany goods.

Buyer: Srikanth Patnala
Tel: 9441808598
Fax: 0883-2562946
E-mail: srikanth.patnala@andhrapaper.com

Supplier Reference Agreement Reference
REF: Revised Quote 2009434345 R2 Mail, Dtd 07.10.24

Payment terms Insurance
Net 7 days TO YOUR ACCOUNT

Mode of Dispatch Freight Shipment terms
Through any suitable mode Paid Basis. DAP Our Mils

Item Item Description Quantity UoM Unit Price (INR) Total Value Delivery Date
1 88308598

TRANSMITTER, MAG FLOW 6IN
5WBB1F-AAHAEBK

         1.000 EA    131638.00      131638.00 20 DEC 2024

-P2DQA12GAA1+Z1 ENDRESS+HAUSER
230VAC 150CL
Make: E+H,5WBB1F-PQ59/0
5WBB1F-
AAHAEBKP2DQA12GAA1+AAI7PCZ1
Promag W 10,
5WBB1F, DN150 6"
IN: Integrated GST %             18       23694.84
Ship to address:
Rajamahendravaram Mill
Sriram Nagar
Rajamahendravaram
East Godavari
533105
India

2 88308599
TRANSMITTER, MAG FLOW 4IN
5WBB1H-AAHAEBK

         2.000 EA    116894.00      233788.00 20 DEC 2024

-P2DQA12GAA1+Z1 ENDRESS+HAUSER
230VAC 150CL

Registered Office:
ANDHRA PAPER LIMITED
Sriram Nagar - Rajamahendravaram
East Godavari District
Andhra Pradesh, India.
www.andhrapaper.com
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ANDHRA PAPER LIMITED
(Corporate Identification Number: L21010AP1964PLC001008)

Purchase Order ( Continued )

Page 2 of 7  

PO Number PO Date
13810875 11 OCT 2024

Instructions Buyer Contact Details
All other terms & conditions as per our Company's Standard Terms &
Conditions of Purchase.
Necessary Test report and Dimension report to accompany where
applicable.
'Original for Buyer' and 'Duplicate for Transporter' Invoice should
accompany goods.

Buyer: Srikanth Patnala
Tel: 9441808598
Fax: 0883-2562946
E-mail: srikanth.patnala@andhrapaper.com

Item Item Description Quantity UoM Unit Price (INR) Total Value Delivery Date
Make: E+H,
5WBB1H-
AAHAEBKP2DQA12GAA1+AAI7PCZ1
Promag W 10, 5WBB1H, DN100
4"
IN: Integrated GST %             18       42081.84
Ship to address:
Rajamahendravaram Mill
Sriram Nagar
Rajamahendravaram
East Godavari
533105
India

Total Basic
Total P&F
Total Tax
Grand Total

-----------
              INR
              INR
              INR
              INR

----------------
     365426.00

          0.00
      65776.68

     431202.68
GSTIN:37AAACT8849D1Z3
Range: RANGE V
Division: RAJAMAHENDRAVARAM
Commissionerate: VISAKHAPATNAM II

REF: Revised Quote 2009434345 R2 Mail, Dtd 07.10.24

P & F: Included

FREIGHT: FOR, Site

DELIVERY TIME: 8-10 weeks

INCO TERMS: FOR, Plant

PAYMENT TERMS: 7 days Credit

Warranty: 12 months from the date of installation or 18 months from the
date of supply, whichever is earlier.

LD: (0.5% Per Weeks Maximum 5% Of basic Value) after crossing 02
weeks(grace period) of scheduled delivery date.

All Original Documents Should be sent along with material only or to

Registered Office:
ANDHRA PAPER LIMITED
Sriram Nagar - Rajamahendravaram
East Godavari District
Andhra Pradesh, India.
www.andhrapaper.com
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ANDHRA PAPER LIMITED
ANDHRA PAPER LIMITED
(Corporate Identification Number: L21010AP1964PLC001008)

Purchase Order ( Continued )

Page 3 of 7  

PO Number PO Date
13810875 11 OCT 2024

Instructions Buyer Contact Details
All other terms & conditions as per our Company's Standard Terms &
Conditions of Purchase.
Necessary Test report and Dimension report to accompany where
applicable.
'Original for Buyer' and 'Duplicate for Transporter' Invoice should
accompany goods.

Buyer: Srikanth Patnala
Tel: 9441808598
Fax: 0883-2562946
E-mail: srikanth.patnala@andhrapaper.com

below address:

To,
Mr. Ravi Chandra
Stores Department
Andhra Paper Limited
Unit- Rajahmundry
Sriram Nagar - East Godavari - 533105, Andhra Pradesh
Contact No: 0883 256 2921

Other Terms:
===========
1. Material must be supplied as per drawing only, if not, material will
get rejected. This is applicable where drawing is provided from our side
or prior approval of a particular drawing has taken from us. In case of
any discrepancy in material code or between material code and drawing
the onus is on vendor to get clarifications from their end from APL.

2. Delivery date mentioned in PO is inclusive of 2 weeks of transit
time, so please adhere on it. Material to be replaced free of cost if
damaged in transit.

3. GST: It is the statutory obligation of the vendor to file the Goods
and Services Tax returns properly in the manner prescribed and pay taxes
so that APL will get the Input Tax Credit (ITC) of the taxes paid to the
Vendor. In case ITC is denied to APL on account of non-filing of
Returns, non-payment of taxes or any other misdemeanour attributable to
the vendor the amount of ITC

4. APL has to be informed net 7 days before readiness of material.
Vendor is liable to provide net weight and dimensions of the consignment
along with packing details. Please note that we keep a liability in our
system for transport charges which cannot be exceeded. Please note that
we prefer the following list of transporters / courier services #
Associated Road Carriers. If the consignment amount is less than INR
5000 then only can the following be approached à government speed post
(ONLY FOR INVOICES), Kesineni Cargo, Sindhu Cargo, Sri Kaleswari Parcel,
SRMT (Sri Ramdas Motor Transport), VRL Logistics. Please note that if
one chooses transport of their choice without our approval then
demurrages resulting from transport will be in the vendor’s scope.
Please note that L.R./ dispatch details/ tracking no. has to be shared
with us the very day the dispatch is made.

5. Please send 2 Original Bills + 2 Duplicate Bills along with material
to avoid delay in making your payment. Correct PO NO and HSN code must
be mentioned in your Invoice.

Registered Office:
ANDHRA PAPER LIMITED
Sriram Nagar - Rajamahendravaram
East Godavari District
Andhra Pradesh, India.
www.andhrapaper.com
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ANDHRA PAPER LIMITED
ANDHRA PAPER LIMITED
(Corporate Identification Number: L21010AP1964PLC001008)

Purchase Order ( Continued )

Page 4 of 7  

PO Number PO Date
13810875 11 OCT 2024

Instructions Buyer Contact Details
All other terms & conditions as per our Company's Standard Terms &
Conditions of Purchase.
Necessary Test report and Dimension report to accompany where
applicable.
'Original for Buyer' and 'Duplicate for Transporter' Invoice should
accompany goods.

Buyer: Srikanth Patnala
Tel: 9441808598
Fax: 0883-2562946
E-mail: srikanth.patnala@andhrapaper.com

6. After dispatch of material please share with us LR and Tax Invoice
scan copy to collect material without any delay from transport.

7. Do not combine 2 Plants material in single LR, please mention Plant
name in L.R. copy for easy collection from Transport.

----------------------------------------------------------------
This is a computer generated form and does not require any authorization.

IMS Format No: P&F/APL/F/006, Rev. No.01, Dt. 05.01.2021
================================================================

Registered Office:
ANDHRA PAPER LIMITED
Sriram Nagar - Rajamahendravaram
East Godavari District
Andhra Pradesh, India.
www.andhrapaper.com
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ANDHRA PAPER LIMITED
(Corporate Identification Number: L21010AP1964PLC001008)

Page 5 of 7  TERMS AND CONDITIONS OF PURCHASE

1. Acceptance
Acknowledgment or shipment of any part of this Order, or performance
of the work called for by this Order, shall be deemed an acceptance of
this Order and agreement by Seller to be bound by and comply with all
terms and conditions set forth or referenced herein and on the face
hereof and on attachments hereto. This Order does not constitute an
acceptance by Purchaser of any offer to sell, any quotation, or any
proposal. Reference in this Order to any such offer to sell, quotation, or
any proposal shall in no way constitute a modification of any of the
terms and conditions of this Order. This Order constitutes an offer by
Purchaser, the acceptance of which shall be expressly limited to the
terms and conditions stated herein. AN ATTEMPTED
ACKNOWLEDGEMENT OF THIS ORDER CONTAINING TERMS
AND CONDITIONS INCONSISTENT WITH OR IN ADDITION TO
THE TERMS AND CONDITIONS OF THIS ORDER IS NOT
BINDING UPON PURCHASER UNLESS SPECIFICALLY
ACCEPTED BY PURCHASER IN WRITING. In the event of a conflict
between these Purchase Order Conditions and the terms of any supply
or services agreement between Purchaser and Seller governing the same
subject matter hereunder, the terms of that supply or services agreement
shall supersede these Purchase Order Conditions. Stenographic and
clerical errors and omissions by the Purchaser are subject to correction.

2. Price
If Seller's price or the regular market price of the items covered
hereunder is lower than the price stated in this Order on the date of
shipment of the item, Seller agrees to give Purchaser the benefit of such
lower price on any such item. No charges for transportation, boxing,
crating, etc., are allowable unless Purchaser has previously approved.

3. Default and Delays in Shipment
Time and rate of delivery are of the essence in the performance of this
Order, except in instances of delay which are due to causes beyond the
reasonable control and without the fault or negligence of Seller and its
Sellers. Purchaser may by written notice of default to Seller (a)
terminate the whole or any part of this Order in any one of the following
circumstances: (i) if Seller fails to make shipment of items or fails to
perform the work within the time specified herein or any extension
thereof; or (ii) if Seller fails to comply with the other terms and
conditions of this Order; and (b) procure upon such terms as Purchaser
shall deem appropriate, items or services similar to those so terminated,
in which case Seller shall continue performance of this Order to the
extent not terminated and shall be liable to Purchaser for any excess
costs for such similar items or services and any expenses incurred in
connection therewith. Seller shall indemnify and hold harmless
Purchaser for all costs, expenses and damages, whether direct, indirect,
incidental or consequential, arising from Seller's default.

4. Force Majeure
Neither party shall be held responsible for any delay or failure in
performance of any part of this Agreement resulting from any Act of
God, fire, flood, explosion, war, strike, embargo, government
requirement, civil or military authority, nature or the public enemy or
any other causes not foreseeable or beyond the control of the party
whose performance must be suspended or excused, provided that such
delay or failure in performance could not have been prevented by
reasonable precautions, and such non-performing or delayed party gives
the other party prompt written notice of the Force Majeure. Events such
as delays in transportation, inability to obtain goods or materials, or
other forms of supply disruption shall not constitute Force Majeure and
shall not be an excuse to performance. In the event of Force Majeure,
the non-performing party shall use its best efforts to recommence
performance whenever and to whatever extent possible without delay,
including through the use of alternate sources, workaround plans or
other means. If a Force Majeure Event or other similar extraordinary
event causes Seller to allocate limited resources between or among
Seller's customers, Seller shall not provide to any other customers of
Seller priority over Purchaser. If Seller's delay or nonperformance
continues for a period of at least thirty (30) days, Purchaser may
terminate, at no charge, this Order.

5. Inspection
All items and services (collectively "work") shall be received subject to
Purchaser's inspection. Items that are defective in workmanship or
material or otherwise not in conformity with the requirements of the
Order, including any applicable drawings, specifications, samples and
other descriptions provided to Seller, may be rejected and returned at
Seller's expense or may be accepted at an appropriate reduction in price.
Purchaser, in addition to such other rights, remedies and choices it may
have by contract or by law, at its option and sole discretion, may require
Seller to promptly replace, repair, or credit Purchaser for rejected items
and, if Seller fails to promptly replace or repair, Purchaser may replace
the items elsewhere and charge to Seller the additional cost. Seller shall
indemnify and hold harmless Purchaser for all costs, expenses and
damages, whether direct, indirect or consequential, arising from Seller's
failure to provide conforming items. Purchaser shall have the right to
evaluate the work furnished pursuant to this Order for compliance

with the applicable drawings, specifications, samples and other
descriptions that are given Seller in connection with this Order by
Purchaser. Seller shall provide Purchaser and its customer(s) with free
access to the work performed under this Order, for the purpose of
inspection thereof. At any time during the progress of the work, P
urchaser may reject any or all of the work if the same are not in
accordSeller of such non-compliance. Seller agrees to correct, at its
expense,each error or defect leading to such rejection and resubmit the
corrected work to Purchaser within seven (7) business days, or other
mutually agreed upon date, after receipt of notice from Purchaser of
such error or defect.

6. Warranty
6a. Seller warrants that all items and work will conform strictlywith
applicable drawings, specifications, samples and other descriptionsthat
are made available to Seller in connection with this Order by Purchaser
via E-mail or by any other means made available by Purchaser, as well
as any applicable law. Seller warrants that all items and work will be
merchantable and free from defects in design, materials and
workmanship and, if not of Purchaser's design, be suitable for the
purpose intended whether expressed or reasonably implied. The
foregoing warranties shall survive acceptance and payment and shall run
to the Purchaser, its customers and the users of the item or work.
Remedies fora breach of the warranties herein may include, but are not
limited to, repair or replacement at no cost to Purchaser, or
reimbursement of the purchase price of nonconforming items, at
Purchaser's election. Seller shall be responsible for the cost of labor and
engineering assistance ordevelopment required to make the repair and
all associated costs such asbut not limited to shipping and customs and
services that may be required to make the repair. For the avoidance of
doubt, the Seller shall pay to the Purchaser all the reasonable out of
pocket expenses (ifany) incurred by the Purchaser in testing or
examining any part of the products for the purpose of or in connection
with this clause or in or about or in connection with the making good,
replacing or repairing any part of the product if the cause of failure is
attributable to the Seller. It is the responsibility of the Seller to show
that the failure cannot be attributed to the Seller.
(i) Any defective part repaired or replaced during the Warranty Period
shall itself be subject to a further warranty period of the balance of the
original Warranty Period, or an additional two (2) years, whichever is
greater.
(ii) The repair or replacement of any faulty unit or product includes the
delivery to the Purchaser of a descriptive report of the fault foundand,
when appropriate, of the repair carried out on such faulty unit or
product.
(iii)   The maximum period for repair of the units (including shipping
and customs clearance) shall be one (1) year or as defined in the
requirements provided by Purchaser in its request for quotation
("Requirements"), whichever is earlier.
6b. Seller further warrants that it has and will transfer to Purchaser clear
and unencumbered title to the items.
6c. Seller shall indemnify and hold harmless Purchaser for all costs,
expenses and damages, whether direct, indirect, incidental, or
consequential, arising from a breach of this warranty or any other term
or condition of this Order.
6d. Each Party represents and warrants to the other that:
(i)   it is duly organized, validly existing and in good standing under the
laws of the country and/or place of its organization,
(ii)   it has all requisite power and authority to enter into and perform its
obligations under this order,
(iii)   this order is a legal, valid and binding obligation enforceable
against such Party in accordance with its terms,
(iv)   it has taken all requisite corporate action to approve the execution,
delivery and performance of this order; and
(v)   its execution of and performance under this order shall not violate
any applicable existing regulations, rules, statues, or court orders of any
local, state or federal governmental authority, court, or body.
6e. Seller represents and warrants to Purchaser that:
as of the date of this Purchase Order, Seller is not aware of any quality
issues with respect to the product that would cause the product to fail to
meet the specifications, including but not limited to exceeding the
expected rate of failures over the product design life time, and that if
Seller becomes aware of any quality issue in the future it will
immediately notify Purchaser;
(i) Seller shall provided 90% confidence estimate of the failure rate of
the unit under the operating conditions given in the Requirements along
with the predominant expected failure modes. If the unit is an assembly,
this information shall be provided for each field-replaceable sub-unit,
regardless of whether failure of the sub-unit affects the overall unit
performance. If the list of predominant failure modes changes, Seller
shall immediately notify Purchaser; and
(ii)   Seller shall promptly notify Purchaser of any proposed changes in
design, materials, or sourcing and shall not implement any such changes
without Purchaser's prior written consent.
(iii) Seller shall promptly notify Purchaser of any change in running
failure rate during manufacturing testing of components, subassemblies,
or finished systems, that is more than one standard deviation away from
the monthly mean for the relevant product, during the time that the
product sold to

Purchaser is manufactured.

7. Patent and other IP Indemnity
Notwithstanding the specifications, drawings, samples and other
descriptions furnished by Purchaser, Seller warrants that the items and
the sale or use thereof by Purchaser or any transferee will not
infringeany copyrights, trade secrets, trademarks or other intellectual
propertyrights ("IPR"). Seller shall defend, indemnify, protect, and hold
harmless Purchaser, its successors and assigns, customers and users of
the items, from and against any and all claims, damages, losses,
liabilities, and expenses, including reasonable attorney's fees and costs,
resulting from any IPR infringement claim or allegation related to the
items. If Purchaser has reason to believe that the use, sale, transfer, or
other disposition of items or any part thereof is likely tobe enjoined by a
court, Seller at no expense to Purchaser shall promptly(i) obtain for
Purchaser the right to use, sell, transfer or otherwise dispose said items,
and (ii) if (i) is not possible, replace or modify such items with
equivalent non-infringing items acceptable to Purchaser that have
substantially the same form, fit and function. If Seller is unable to
perform the above two options (i) and (ii) promptly, Purchaser, at its
option and Seller's expense, may purchase replacement items from other
sources and return any infringement items at its possession to Seller.
Seller shall extend the benefit of this provision to Purchaser's successors,
assigns, and customers. Seller shall not enter into or acquiesce to any
settlement containing any admission of orstipulation to any guilt, fault,
liability or wrongdoing on the part of Purchaser or which would
otherwise adversely affect Purchaser without Purchaser's prior written
consent.

8. Critical Components
Seller shall warrant and represent that in the event (1) this Agreement is
terminated in whole or in part by Purchaser for cause, in accordance with
its terms; or (2) Seller is unable or unwilling to comply with any
material term of this Agreement, including without limitation any term
relating to delivery dates, product quality, etc. or; (3) Seller is unwilling
or unable to maintain pricing that is competitive in the marketplace; or
(4) Seller becomes insolvent, files or has filed againstit a petition in
bankruptcy, makes a general assignment in favor of its creditors or is
otherwise financially at risk, as determined by Purchaser, then Seller
shall grant to the Purchaser or to any third party designated by the
Purchaser, to the extent that the Seller is entitled to do so, an irrevocable
and non exclusive license(s) to:
(i) manufacture the item and have the item manufactured solely for the
Prchaser's consumption and use thereof as envisioned under this
agreement;
(ii)  use and have used any Background IP and Foreground IP in
connection with the item. Whatever the date of signature of the license
agreement(s), the said license shall be deemed to take effect on the
effective date of termination and shall remain in full force for the longer
of three (3) years following the date of termination, or until the item is
no longer required by Purchaser to satisfy Purchaser's contractual
commitments. Purchaser shall notify the Seller in writing inthe event of
early termination of any license issued hereunder;
(iii) in the manner and to the extent directed by the Purchaser, supply,
without any disruption to program requirements, to the Purchaseror to
any third party designated by the Purchaser: all technical dossiers,
software, information, data and all Seller's tooling directly related to the
manufacture of Products. The supply shall be at no costs to the
Purchaser or to such third party except in the case of termination by
Purchaser for convenience, in which case the supply shallbe on fair and
reasonable terms to be agreed between the Parties in goodfaith. If the
tools are not Seller's property, the Seller shall take, w ith respect to their
owner and the law, all measures necessary to guarantee they shall be
available to the Purchaser for the duration referenced in (a) above; at
Purchaser's designee all raw material, parts, equipment, etc. purchased
from third parties by the Seller for the purpose of performing this
Agreement or the  relevant Orders so terminated.The transfer shall be at
no cost to the Purchaser or to such third party;
(iv) in the event of termination for Seller's default reimburse all costs,
expenses, losses and damages incurred by the Purchaser to remedy the
Seller's default and all costs incurred by the Purchaser in re-sourcing the
work required to manufacture the Products, as agreed to under the terms
of this Order;
(v)  for any termination of this Order for whatever reasons and as of the
effective termination date, the Seller shall send immediately to
thePurchaser, accompanied with evidence in documentary form, a status
report regarding: (a) the Products completed, in stock in the Seller's
premises and, (b) the Products in course of manufacture and, (c) if
any,the stocks of raw material, parts, equipment, etc. purchased from
third parties by the Seller for the purpose of performing the Orders so
terminated and, (d) the tools used by the Seller for the purpose of
performing the Orders, and cease forthwith all operations relating to this
Order in its facilities and in the facilities of its own Sellers and/or
subcontractors; and terminate or transfer (as specified by the Purchaser)
all sub-contracts and/or supply agreements and/or other operational
agreements entered into by the Seller with any third party for the purpose
of or in connection this

(Corporate Identification Number:
L21010AP1964PLC001008)
All Rights Reserved
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ANDHRA PAPER LIMITED
(Corporate Identification Number: L21010AP1964PLC001008)

Page 6 of 7  Order;
(vi)   use its best efforts to assist Purchaser in promptly identifying and
establishing a qualified alternative source of supply.

9. Purchaser's Property
9a. Title to and the right to immediate possession of all tools, molds,
dies, parts, supplies, jigs, fixtures, plans, drawings, specifications and
all other equipment, materials and property that are furnished by
Purchaser for Seller's use hereunder; or are procured, produced,
manufactured or fabricated by Seller in connection with Seller's
performance hereunder; or are in any manner paid for directly or
indirectly by Purchaser (all of which is collectively referred to as
"Purchaser's Property'); shall at all times be and remain in Purchaser.
Seller will ensure that at all times Purchaser's Property shall be and
remain free and clear of any interest or claim on the part of Seller's
creditors or other third parties. Seller waives any and all liens that it has
or may acquire with respect to Purchaser's Property. Seller shall take all
measures which Purchaser deems appropriate to perfect or evidence
Purchaser's title to all Purchasers' Property, including without limitation
executing and filing informational financing statements and other
documents with respect thereto, and for such purpose, Seller hereby
irrevocably appoints Purchaser as Seller's attorney-in-fact to execute all
such documents in Seller's name and on Seller's behalf. Seller shall
clearly mark or otherwise adequately identify all Purchasers' Property as
belonging to Purchaser. Seller shall not transfer possession of any
Purchaser's Property to any third party, or delegate or assign any of
Purchaser's obligations with respect thereto, unless otherwise
specifically agreed by Purchaser in writing.
9b. While any Purchaser's Property remains in Seller's possession, Seller
shall at its sole expense maintain the same in good operating condition
and repair and in compliance with all warranties contained herein. Seller
shall be responsible for and shall bear all risk of loss or damage to all
Purchaser's Property while in Seller's care, custody, possession or
control, and shall insure such risks with full replacement value fire and
extended coverage insurance reasonably satisfactory to Purchaser.
Unless otherwise agreed by Purchaser in writing, Seller will use all
Purchaser's property solely and exclusively to perform for Purchaser's
benefit hereunder and not for the benefit of any other party. In the event
that Purchaser's Property is used for any purpose prohibited by this
paragraph, this Order shall be automatically terminated and Seller shall
be responsible for any and all losses and damages caused,
notwithstanding any criminal proceedings which may be brought.
9c. Seller, as a material part of the consideration hereunder, hereby
assumes all risk of damage to property or injury to persons arising from
its use of all Purchaser's Property. Seller shall indemnify Purchaser from
and hold Purchaser harmless against any and all claims arising from
Seller's use of all Purchaser's Property, including all attorney's fees,
expenses and liabilities incurred in the defense or settlement of any such
claims, and, in the event of any claim against Purchaser by an employee
or agent of Seller, Seller's liability and indemnification obligation
hereunder shall not be limited by any amount recoverable by such
persons under worker's compensation or similar applicable law. Seller
shall maintain such liability insurance with respect to its obligations
under this Paragraph as Purchaser may from time to time require.
9d. Purchaser shall have the right to recover immediate possession of all
Purchaser's Property at any time, with or without cause, and without any
additional charge or fee being assessed to Purchaser by reason of such
recovery. Upon Purchaser's request, Seller shall deliver all Purchaser's
Property to Purchaser, FOB Seller's dock, in good condition and repair,
normal wear and tear only excepted. Seller grants to Purchaser the
unconditional right to enter upon Seller's premises during normal
business hours upon twenty-four (24) hours notice to recover
Purchaser's Property.

10. Purchaser's Design
If the items or parts thereof, contracted for hereunder, are of Purchasers'
design, the Purchaser retains title and ownership rights in such design
and Seller shall not reproduce for others any such item or parts thereof
without the prior written consent of Purchaser, nor shall Seller supply or
disclose to others any information regarding such items or parts thereof,
nor incorporate in other items or articles any special feature of design or
manufacture, considered by Purchaser to be peculiar or unique to the
items or parts thereof, contracted for hereunder, without such prior
written consent.

11. Invention or Improvement
Any invention or improvement resulting from or arising out of
performance by Seller or Seller's employees under this Purchase Order,
which performance has been funded by Purchaser, shall be the sole
property of Purchaser. Seller shall notify Purchaser promptly of any
such invention or improvement within thirty (30) days of its conception,
discovery or existence, and shall assign all rights to such invention or
improvement to Purchaser.

12. Payment Terms and Discount
The payment terms governing this Order shall be shown on the face of
this Order. The time in connection with any payment or discount offered
to Purchaser will be computed from the date of the goods are received
or services rendered, plus Purchaser's receipt date of all accurate
supporting documents

required in this Order,if the latter date is later than the aforesaid date of
receipt. Payment will be made in the currency stated in the Order.

13. Set Off
Any amount due to Seller by Purchaser for any items furnished
hereunder may, at Purchaser's option, be applied to the payment of any
sums owing by Seller to Purchaser.

14. Assignment and Delegation
Seller may not assign, subcontract, pledge, or in any manner encumber
Seller's rights under this Order or delegate its performance hereunder
without Purchaser's written permission. Seller shall be responsible to
Purchaser for all work, as defined in this Order, performed by Seller's
subcontractors at any tier.

15. Changes/Stop Work Order
Purchaser may, at any time, by written notice make changes within the
general scope of this Order in the specifications, designs, drawings,
quantity ordered, methods of shipment, packaging, or place or time of
delivery. If any such changes cause an increase or decrease in the cost of
or the time required for the performance of any part of the work under
this Order, an equitable adjustment shall be made in the price or
delivery schedule, or both, and this Order shall be modified in writing
accordingly. Any claim by Seller for an adjustment must be made in
writing thirty (30) days of the receipt of any such notice. Nothing
contained herein shall relieve Seller from proceeding without delay to
perform this Order as changed.

16. Obsolescence, Diminishing Sources, and Discontinued Products
16a. Upon determination by the Seller, that a process/component
required in the delivery of the item(s) ordered hereunder is unavailable,
through no fault of Seller, during the performance of this Order due to
obsolescence or diminishing sources, or that such process/component is
discontinued, Seller shall immediately notify the Purchaser of this
condition or intention. The Seller shall immediately define the shortage
or pending obsolescence/discontinuance by providing the Purchaser
with (a) satisfactory evidence that its best efforts were made to obtain
the affected parts required to meet current contractual requirements and
that Seller initiated preliminary investigation of alternate parts (i.e. parts
that are technically and physically compatible with hardware design.);
(b) identify / propose any potential third party Seller capable of
supplying enough parts in the current year to meet the total contractual
requirements; and (c) offer Purchaser an opportunity for a life-time buy
of the affected product beyond the current contractual requirement, to
include price and availability information. The forgoing is in addition to
Seller's other obligations pursuant to this Order and shall in no event
relive Seller from any liability to Purchaser for any damages arising as a
result of any failure by Seller to fully comply with the terms of this
Order.
16b. If, there are insufficient parts to meet current contractual
requirements, the Purchaser may, in addition to any other rights and
remedies available to it under this Order or applicable law take one or
more of the following actions: (a) assist Seller with the procurement
from a third party Seller of enough parts to meet current contractual
requirements; or (b) authorize the procurement of the life-time buy
parts; or (c) terminate this order for default.
16c. Seller acknowledges and agrees that a consistent and reliable
source of supply is of utmost importance to Purchaser. Seller further
acknowledges that it has been selected by Purchaser in part due to
Seller's willingness to maintain a reliable and consistent source of
supply to Seller for the product ordered hereunder. Therefore, Seller
covenants and agrees, by accepting this Order, to use its best efforts to
maintain the ability to fulfill future orders placed by Seller for any of the
products subject to this Order for a period of at least twelve months
following the last delivery date specified under this Order. If Seller
anticipates any difficulty in meeting Purchaser's demand for any such
product during such twelve month period (based on forecasts submitted
by Purchaser, whether binding or otherwise, or, if no such forecasts are
available, then based on Purchaser's purchasing history of the applicable
product for the past two years), then Seller shall immediately provide
written notice of any such anticipated difficulty and shall use best
efforts to remediate such difficulty to ensure an uninterrupted source of
supply for Purchaser. Seller acknowledges that this provision is a
material term of this Order, and shall defend, indemnify and hold
harmless Purchaser from and against any and all loss, cost, expense
claims and damages related to or arising out of Seller's failure to fully
comply with this provision.

17. Termination
17a. In addition to all of the other rights which Purchaser may have to
cancel this Order, Purchaser shall have the further right, without
assigning any reason therefore, to terminate any work hereunder, in
whole or in part, at any time. Purchaser will not be liable to Seller for
any costs for completed items, items in process or materials acquired or
contracted for, if such costs were incurred more than the permitted
number of days prior to the delivery dates as stated on the face of this
Order or, if none is stated, thirty (30) days. If Purchaser cancels this
Order within such time as specified on the face of this Order or, if none
is stated, thirty (30) days, and if the

parties cannot agree within a reasonable time upon the amount of fair
compensation to Seller for such termination: (a) Purchaser will pay the
contract price for all items reasonably completed in accordance with this
Order and not previously paid for unless said item(s) is part of Seller's
standard commercial items, and (b) Purchaser will pay a fair and proper
proportion of the contract price for items in process and for all materials
acquired or contracted for within the time specified on the face of this
Purchase Order for the purpose of fulfilling this Purchase Order which
Seller is unable to cancel, return or otherwise use in Seller's operations.
Should Purchaser so desire, cancellation charges shall be subject to
Purchaser's audit at Purchaser's expense.
17b. Purchaser's ability to terminate this Order for cause shall be
immediate and without prior written notice, in the event of any of the
following by Seller: (i) a breach of any covenant, representation or
warranty hereunder; (ii) in the event of (a) any change in the active
management or ownership of Seller or (b) the sale, transfer or other
disposition of all or substantially all of the assets of Seller or any
affiliate, division or unit of Seller, either of which Purchaser, in its sole
discretion, believes may have an adverse effect on Seller's ability to
fulfill its obligations under this Order; or (iii) (a) any proceeding in
bankruptcy, reorganization or arrangement for the appointment of a
receiver or trustee to take possession of Seller's assets or any other
proceeding under any law for relief from creditors shall be instituted by
or against Seller (and such proceeding is not dismissed within sixty (60)
days from the filing date); or (b) if Seller shall make an assignment for
the benefit of its creditors.

18. Indemnification/Insurance
In the event Seller, its employees, agents, subcontractors and/or
lower-tier subcontractors enter premises occupied by or under the
control of Purchaser in the performance of this Order, Seller agrees that
it will indemnify and hold harmless Purchaser, its officers and
employees from any loss, costs, damage, expense or liability by reason
of property damage, including, but not limited to, theft, or personal
injury of whatsoever nature or kind arising out of, as a result of, or in
connection with such entry. Seller, its subcontractors and lower-tier
subcontractors shall produce and maintain workers' compensation,
comprehensive general liability, bodily injury and property damage
insurance in reasonable amounts, and such other insurance as Purchaser
may require and shall comply with all site requirements. Seller shall
provide Purchaser thirty (30) days' advance written notice prior to the
effective date of any cancellation or change in the term or coverage of
any Seller required insurance. If requested, Seller shall send a
"Certificate of Insurance" showing Seller's compliance with these
requirements. Seller shall name Purchaser as an additional insured for
the duration of this Order. Insurance maintained pursuant to this clause
shall be considered primary with respect to the interest of Purchaser and
is not contributory with any insurance with Purchaser may carry. Seller
agrees that Seller, Seller's insurer(s) and anyone claiming by, through,
under or in Seller's behalf shall have no claim, right of action or right of
subrogation against Purchaser and its customers based on any loss or
liability insured against under the foregoing insurance.

19. Compliance with All Laws
Seller warrants, and it is a condition of this Order, that all performance
hereunder shall be in accordance with all applicable national laws,
regulations and orders. Until accepted by Purchaser, all items are Seller's
sole responsibility including, but not limited to, the responsibility for
proper, lawful handling or shipment of such items, or of any by-item or
waste stream resulting there from. Seller shall indemnify and hold
harmless Purchaser, its officers, employees, and agents from any and all
claims, demands, suits or actions environmentally related or of any other
nature whatsoever, including reasonable attorney's fees, and expenses
arising from Seller's activity in the negligent performance or omission of
any specified, required or requested work for or on behalf of Purchaser.
19a. Seller warrants that it shall not offer to give or agree to give to any
person any gift or consideration of any kind as an inducement or reward
in exchange for any act or forbearance from an act in relation to the
obtaining or performance of this Order.

20. Right of Access
20a. Seller, without additional charge, shall permit reasonable access by
representatives of Purchaser, Purchaser's customers and applicable
regulatory agencies to Seller's premises (and the premises of Seller's
subcontractors and Seller(s)) for  the purpose of examining Seller's
facilities, processes, goods, and records relating to this Order. Such
examination may include inspection and testing of equipment, materials,
parts, items (including software and licensed materials) to be furnished
and services to be rendered, manufacturing and assembly processes,
testing and quality procedures, and all applicable records relating to the
manufacture, inspection, testing, and sale of such items and the
furnishing of such services.
20b. If requested by Purchaser, Seller shall provide at its facility, without
additional charge, suitable and convenient office space for
representatives of Purchaser and/or representatives of Purchaser's
customers, as reasonably required. The office shall be properly lighted
and heated and maintained in a clean condition and have telephones,
facsimile machines and computers with internet connectivity.
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21. Passage of Title and Risk
Title and risk of loss or damage to the items shall pass from Seller to
Purchaser in accordance with the INCOTERM specified on the face of
this Order. If this Order calls for additional services to be performed
after delivery, Seller shall retain title and risk of loss and damage to the
items until the additional services have been performed. If Seller is
authorized to invoice Purchaser for items upon shipment or prior to the
performance of additional services, title to the items shall vest in
Purchaser upon payment of the invoice, but risk of loss and damage
shall pass to Purchaser when the additional services have been
performed.

22. Non-Discrimination in Employment
In connection with performance of work hereunder, the Seller agrees to
comply with all laws, rules, regulations and orders pertaining to
non-discrimination in employment, as may be applicable to Purchaser or
Seller.

23. Remedies
All rights and remedies of Purchaser set forth in this Order or available
at law shall be cumulative and not alternative and shall not be exhausted
by any one or more uses thereof. The waiver by Purchaser of any term
or condition of this Order shall not be deemed a waiver of any
subsequent breach of the same or any other term or condition. SELLER
HEREBY WAIVES ITS RIGHTS TO A JURY TRIAL OF ANY
CLAIM OR CAUSE OF ACTION BASED UPON OR ARISING OUT
OF THIS ORDER.

24. Limitation of Liability
In no event shall Purchaser be responsible or held liable to Seller for
punitive, indirect, incidental or consequential damages, including,
without limitation, liability for loss of use, loss of profits, capital
investment, product development costs, unabsorbed overhead, or
interest expenses, however the same may be caused, including fault or
negligence of Purchaser.

25. Survival of Obligations
The obligations of the parties under this Order, which, by their nature
would continue beyond the termination, cancellation or expiration of
this Order, shall survive the termination, cancellation or expiration of
this Order.

26. Seller's Liability
Seller assumes the entire responsibility and liability for losses,
expenses, damages, demands and claims in connection with or arising
out of any personal injury or alleged personal injury (including death),
and/or damage or destruction or alleged damage or destruction to
property sustained or alleged to have been sustained in connection with
or to have arisen out of the negligent performance of the work by or
willful misconduct of Seller, its agents, employees, subcontractors, and
consultants, save and except liability as may result from, or be in
connection with, the willful or negligent act or omission of Purchaser,
its officers, agents, employees or independent contractors acting for
Purchaser. Seller shall indemnify and hold harmless Purchaser, its
officers, agents and employees from any and all liability for such losses,
expenses, damages, demands and claims and shall defend any suit or
action brought against any or all of them based on any alleged personal
injury or damage and shall pay any damage costs and expenses,
including attorney's fees, in connection with or resulting from such suit
or action.

27. Taxes
Except where prohibited by law, Purchaser and Seller agree that all
customs duties, VAT, turnover taxes, sales tax, and other applicable
taxes, social insurance contributions, or fees (those imposed on or
measured by the services provided or goods delivered) are included in
the prices provided by Seller, and shall not be billed to Purchaser as
separate items. Seller shall also be responsible for any and all payroll
taxes for services performed in country by Seller's personnel. If VAT,
GST, sales tax, or other similar taxes are imposed by the country in
which the services are performed, unless Purchaser has provided an
exemption certificate or a direct pay permit, Seller agrees to bill such
taxes as separate line items on an invoice, in accordance to the
applicable taxing jurisdiction's laws. Where VAT is applicable, Seller
agrees to use its reasonable commercial efforts to ensure that its
invoices to Purchaser are issued in such a way that they meet the
requirements for deduction of input VAT by Purchaser.

28. Export Control
Seller shall be responsible for the control, disclosure of and access to
technical data, information and other items received under this Order
and agrees to be responsible for being knowledgeable as to all laws,
regulations and requirements regarding the export, re-export, resale,
shipment or diversion of items, including but not limited to the
International Traffic in Arms Regulations (ITAR) and the export laws of
the country of the Purchaser, as well as the export laws of the country of
Seller. Seller shall comply with all such laws and regulations and shall
indemnify Purchaser for all liabilities, penalties, losses, damages, costs
or expenses that may be imposed on or incurred by Purchaser in
connection with any violations of such laws and regulations by Seller.

29. Import
29a. Customs
For each shipment of items covered by this Order, Seller shall

furnish Purchaser with a commercial invoice containing, at a minimum,
the following information: (a) port of entry; (b) name and address of
Seller and Purchaser entity purchasing the items; (c) name of shipper (if
different from Seller); (d) country of export; (e) detailed description of
items in English; (f) quantities and weights; (g) actual purchase price,
including all elements of the amount paid or payable by Purchaser; (h)
the currency in which the sale was made; (i) all charges, costs and
expenses associated with the items, including freight, insurance,
commission, containerization and packing, unless the cost of packing,
containerization and inland freight are already included in the invoice
price; (j) all rebates or discounts; and (k) the country of origin
(manufacture) of the items. The value of any goods or services
furnished for the production of the items (e.g., "assists") not included in
the invoice price, must be reported on the invoice for the first shipment
of goods unless Purchaser directs otherwise in writing. All items, unless
specifically exempted, shall be marked in a conspicuous place as
legibly, indelibly, and permanently as the nature of the article (or
container) will permit, with the country of manufacture of the items.
Seller agrees to comply with all laws and regulations governing the
importation of goods into the customs territory of any country of
importation. Seller agrees to hold harmless and indemnify Purchaser, its
directors, officers and employees against all losses, claims, penalties,
judgments, liabilities and expenses which any of them may pay or incur
arising out of this Order, including but not limited to all representations
made by the Seller with respect to documentation or other Customs or
Governmental requirements with regard to entry requirements,
classification, valuation, preferential treatment, duty drawback or trade
terms.
29b. Government Duty Increases
If government authorities declare or otherwise impose countervailing
duties, antidumping duties, or retaliatory duties on items imported by
Purchaser under this Order, Purchaser reserves the right to terminate
this Order in accordance with the provisions in Section 15.
29c. Duty Drawback Rights
All drawbacks of duties and rights thereto related to duties paid by
Seller or Purchaser upon importation of the items into any customs
territory if the items are subsequently exported from that country shall
accrue to the exclusive benefit of Purchaser. Seller agrees to provide
Purchaser with all documents, records and other supporting information
necessary to obtain any such duty drawback, and agrees to reasonably
cooperate with Purchaser to obtain such payment.

30. Notices
Any notice or demand required to be given or made by Seller shall be in
writing and shall be duly given or served on Purchaser if sent to the
address noted in the Order and by any one of the following means only:
(a) in person -- such communication shall be deemed to have been
received on the day of delivery provided receipt of delivery is obtained;
or (b) by registered or certified mail (or its international equivalent) --
such communication shall be deemed to have been received, under
normal service conditions, on the day it was received or on the tenth day
after it was dispatched, whichever is earlier. Purchaser may change the
address by giving prior written notice.

31. Severability
If any of the provisions of this Order shall be invalid or unenforceable,
such invalidity or unenforceability shall not invalidate or render
unenforceable this entire Order, but rather this entire Order shall be
construed as if not containing the particular invalid or unenforceable
provision or provisions, and the rights and obligations of the parties
shall be construed and enforced accordingly.

32. Applicable Law
32a. The laws of the State of Andhra Pradesh, without regard to its
conflicts of laws principles, shall govern in all respects the performance
of this Order. During pendency of any dispute arising under this Order,
Seller shall proceed diligently with performance hereunder.
32b. Any claim or dispute arising out of this Order shall be referred to
and finally resolved by arbitration in Rajamahendravaram, A.P., by
arbitrators appointed by the Purchaser. The language of the arbitration
shall be English.

33. Order of Precedence
In the event of any inconsistency among this Order, the documents
referenced herein and any attachments hereto, the inconsistency shall be
resolved by giving precedence in the following descending order: (i)
provisions set forth on the face of this Order, (ii) the specifications, (iii)
the drawings, (iv) these terms and conditions, and (v) the other
documents incorporated by reference.

34. Confidential Information
34a. Seller agrees that it will at all times hold in confidence for
Purchaser all designs, know-how, techniques, devices, drawings,
specifications, patterns, technical information, documents, business
plans, item requirements, forecasts and similar data, oral, written or
otherwise, conveyed by Purchaser to Seller in connection herewith or
procured, developed, produced, manufactured or fabricated by Seller in
connection with Seller's performance hereunder (collectively,
"Information"). Seller shall exercise the same degree of care to prevent
disclosure of any Information to others as it takes to preserve and
safeguard its own proprietary information,

but in any event, no less than a reasonable degree of care. Seller shall
not, without the prior written consent of Purchaser, reproduce any
Information; nor disclose Information to any party; nor use Information
for any purpose other than performance for the benefit of Seller
hereunder.
34b. Any technical knowledge or information of Seller which Seller
shall have disclosed or may hereafter disclose to Purchaser in connection
with the items or services or other performance covered by this Order
shall not, unless otherwise specifically agreed upon in writing by
Purchaser, be deemed to be confidential or proprietary information and
shall be acquired by Purchaser free from any restrictions as part of the
consideration of this Order.
34c. Seller acknowledges that monetary remedies alone may not be an
adequate remedy for any breach or threatened breach of any of the
obligations of this Agreement. Therefore, Purchaser shall be entitled to
seek injunctive or other equitable relief in addition to any other remedy
to which it may be entitled at law or in equity without the need of
posting a bond or other security or proving that monetary damages
would be an inadequate remedy. Such remedies shall not be deemed to
be the exclusive remedies for a breach of this Agreement but shall be in
addition to all other remedies available at law or in equity.
34d. Seller shall not, without prior written consent of Purchaser, issue
any news release, publicity or promotion material regarding this Order or
make public use of any Identification in any circumstances related to this
Order. "Identification" means any semblance of any trade name,
trademark, service mark, insignia, symbol, logo, or any other designation
or drawing of Andhra Paper Limited and its affiliates. Seller shall
remove or obliterate any Identification prior to use or disposition of any
material rejected or not purchased by Purchaser.

35. Translation
If these terms and conditions are translated into another language and
there is any diversion between this English version and the translated
version, then this English version text shall prevail.

36. Definitions
(a) "items" means all goods, machinery, equipment, software,
components, work, services (including but not limited to, the design,
procurement, manufacture, assembly, tests and inspections, and delivery
of the items to Purchaser and if so specified in the Order, installation
and/or commissioning of the Items) or other materials ordered by
Purchaser as specified in the Order;
(b)  "Order" means the purchase order or other form of request by
Purchaser to Seller for the supply of the items;
(c)  "Purchaser" means the party purchasing the items subject of this
Order;
(d)  "Seller" means the party supplying the items subject of this Order;
and
(e)  "Jurisdiction" means the governing law of the territory where
Purchaser's place of business is located.
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Assessment of water, soil, flora and fauna in and around 
the existing land treatment system of Andhra Paper 

Limited at Toorupulanka, Rajahmundry, AP 
 

By 
 

CSIR-National Environmental Engineering Research Institute (NEERI) 
February’2025 

 

Treated Effluent and Lagoon Water Quality: 

1. Effluent Quality: The treated effluent samples meet the Andhra Pradesh 

Pollution Control Board (APPCB) norms.  Ammonia was not detected, and BOD 

and COD levels were within the effluent discharge standards of 30 mg/l and 250 

mg/l, respectively. Heavy metals such as arsenic, boron, cadmium, cobalt, 

chromium, copper, nickel, lead, zinc, and mercury were below detectable limits. 

 

2. Lagoon Water Quality: Total suspended solids, BOD, and COD in lagoon 

samples were within permissible limits.  Heavy metals were below detectable 

limits.  

River Water and Sediment Quality: 

1. River Water: Physico-chemical parameters and heavy metals in river water were 

within normal ranges.  Phytoplankton diversity was good, but zooplankton and 

benthos diversity were poor.  

2. River Sediments: The sediment texture was predominantly sand and loamy 

sand.  Total organic carbon (TOC), total phosphorus, and total nitrogen content 

were within normal ranges. Heavy metal concentrations were also within 

acceptable limits.  

Soil Quality: 

1. Soil Quality: Heavy metal concentrations in the soils of Turupulanka Island were 

within the range of typical concentrations in natural soil.  The soil was fertile, 

with moderate to high levels of available phosphorus and potassium.  

Flora: 

1. Floral Diversity: The flora study identified significant species such as 

Pithecellobium dulce, Prosopis juliflora, and Ficus racemosa.  Shrubs exhibited 
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the highest diversity (Simpson’s Diversity Index of 0.68), followed by 

herbs/grasses (0.53) and trees (0.48).  The flora diversity was observed to be 

normal.  

Fauna: 

1. Fish Health: Among the fish species, Osteobrama belangeri (Pengba) and 

Anguilla bengalensis (River Eel) showed favorable condition factors, indicating 

good health.  However, Labeo rohita (Rohu Fish) and Mystus tengara showed 

condition factors below 1, signaling potential health concerns.  

2. Mammals and Reptiles: Mammals such as monkeys, buffaloes, cows, goats, 

and dogs were observed.  Reptiles included the Oriental Garden Lizard, Russell’s 

Viper, and Indian Cobra.  

3. Avifauna: The study recorded 34 bird species, most of which were categorized 

as "Least Concern" by the IUCN.  The Black-Headed Ibis was listed as "Near 

Threatened."  

4. Insects: The island exhibited significant insect diversity, with 32 species 

identified, including butterflies, bees, wasps, and beetles. 

General Observations: 

1. The land treatment system functions effectively as a rapid infiltration system, 

with treated effluent percolating through the soil and sand before reaching the 

Godavari River.  No significant impact on river water quality was observed due 

to the treated effluent discharge.  

Recommendations: 

1. Regular maintenance of lagoon bunds to prevent overflow.  

2. Continuous monitoring of upstream and downstream river water quality near 

the effluent discharge point.  

3. Conducting a detailed impact study every two years to ensure the sustainability 

of the land treatment system.  

 

166



Shiva Shankar <sivasankaradvocate@gmail.com>

OA No.33/2023 - In the matter of Nukatati Rakasekar & anr Vs UoI & others
1 message

Shiva Shankar <sivasankaradvocate@gmail.com> Wed, Mar 18, 2026 at 12:29 PM
To: sravan kumar <advsravan@gmail.com>, r.thirunavukarasu@bharatmail.co.in, Ravindranath K <ravindranath.kilari@gmail.com>

 Cosolidated Compliance Report of R7 &
Annexures_compressed.pdf

Dear Sir(s), 

Please find the Consolidated Compliance Report & Annexures filed on behalf of the 7th Respondent Andhra Paper Ltd., in the above matter.

--
Regards,

Shiva Shankar S
Partner
JS Law Chamber
Office #31, Luz Golden Enclave, 
180, Luz Church Road, 
Mylapore, Chennai - 04
Ph: +91 9994049699

3/18/26, 12:29 PM Gmail - OA No.33/2023 - In the matter of Nukatati Rakasekar & anr Vs UoI & others

https://mail.google.com/mail/u/0/?ik=3ba8f31014&view=pt&search=all&permthid=thread-a:r2021992094204372306&simpl=msg-a:r-11661760657678803 1/1

https://drive.google.com/file/d/1a7Lc8MKSQIybhjnQXwBMIHJocujYcR0f/view?usp=drive_web
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